
BEFORE THE NATIONAL GREEN TRIBUNAL (SZ), CHENNAI 
O.A. No. 106 of 2024 

 
K.Saravanan, 

Son of kasinathan, 
Aged about 37 years 
No. 30, UrurKuppam, Besant Nagar, Chennai - 90 

Ph : 9566254546, Email :yogeshwaranadv@gmail.com   ....Applicant 
Vs. 

 

1. The Tamilnadu Coastal Zone Management Authority, 
Rep by its Member Secretary, 

No.1, Jeenis Road, Panagal Building, 
Ground Floor, Saidapet, Chennai-600 015. 
Email : tndoe@tn.nic.in 

Phone : 044 - 24336594 
 
2. The National Highways Authority of India, 

Rep by its Project Director, 
Sri Balaji Towers, 54 - 28, Butt Rd, near Kathipara Junction, 

South Phase, SP Industrial area, Parangi Malai, 
Guindy, Chennai, Tamil Nadu 600016. 
Email id : Not known 

Ph No : Not known       ...Respondents 
 

 
AFFIDAVIT FILED BY K. SARAVANAN 

I, K. Saravanan, s/o. Kasinathan, aged about 37 years, residing at No.30, 

Ururkuppam, Besant Nagar, Chennai- 600090., do hereby solemnly affirm and 

state as under: 

 

1. I am the Applicant herein and am conversant with the facts of the case and 

am competent to affirm to this affidavit.  

 

2. I state that I am filing this affidavit aggrieved by illegal dumping of soil, 

quarry rubble and other materials in the Odiyur Lagoon by the 2nd 

Respondent. The construction is illegal and contrary to the Status Report  

dated 05.04.2024 filed by the 2nd Respondent. Briefly put, the 2nd 

Respondent filed a report stating that flow of water will be blocked only on 
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one side of the lagoon but has now proceeded to block the lagoon from both 

sides. Tidal exchange has been severely restricted. The status report filed 

by the 2nd Respondent dated 05.04.2024 is marked as Annexure -A1. 

Recent images of the subject area are marked as Annexure - A2.  

 

3. I respectfully submit that the area where the soil has been dumped falls in 

CRZ IB and CRZ IVB area according to the approved CZMP. Filling in such 

area is a prohibited activity as per the CRZ, 2011. The area where the quarry 

rubble is dumped is an important inter-tidal zone having its own unique 

habitat and biological activity. The area is a known seagrass bed, evident 

even in photographs. Introduction of foreign soil such as quarry rubble 

(“Paaramannu”) will cause serious detriment to its ecosystem and bio-life. I 

further submit that the inter-tidal mud flats and seagrass beds are entitled 

to protection as CRZ-1A (ecologically sensitive areas). It is necessary to note 

that during these months, the tide from the sea carries essential nutrients 

and sediments, which nourishes the lagoon.  

 

4. I submit that OA No. 106 of 2024 was listed for admission on 25.03.2024, 

in the presence of the learned counsel for NHAI. Time was sought to file a 

report and the case was adjourned to 08.04.2024. The 2nd respondent filed 

a report dated 05.04.2024, wherein at para 9, the respondent stated as 

follows, 

 

“9. I further submit that the cofferdam is proposed in two stages for Half 

width of Odaiyur lake instead of entire width at single stage to ensure free 

flow of natural tidal water. The Earthen Material being used for construction 

of cofferdam will be removed within one month after completion of Major 

Bridge construction as specified by CRZ, MoEF & CC under Specific Condition 

while issuing CRZ clearance on 23.10.2020.” 
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5. It is necessary to note that the area is ecologically sensitive in terms of the 

CRZ Notification, and the clearance was obtained without even noticing the 

presence of seagrass beds and biologically active mudflats, and the 

construction of a bridge by filling in the waterbody itself is not a permitted 

activity. 

 

6. The 2nd respondent’s violation has now resulted in a situation where tidal 

exchange is severely restricted and only a small gap has been left. The 

construction of the cofferdam from the northern bank is ongoing at an 

express pace and only small gap remains as on date. It is thus absolutely 

essential to stop the 2nd respondent’s violation at once, failing which the 

Odiyur Lagoon stands to suffer serious and irreparable harm. The balance 

of convenience is in favor of grant of interim orders against the respondent. 

Interim relief has already been prayed for in the Original Application.  

 

It is therefore prayed that this Hon’ble Tribunal may be pleased to take this 

affidavit on record and thus render justice.  

 

 

Solemnly affirmed at Chennai on this]            Before me, 

The 2nd  day of July, 2024] 

 

And signed his name in my presence]     Advocate, 

Chennai 
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ANNEXURE - A1
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c. A continuous retaining wall of 01 km length is proposed to avoid

infringement with lake area. 

d. Proposed Right of Way (PROW) stone pillars are installed along the

approved alignment as per the lands notified under the provisions of NH 

Act, 1956. As per the approved alignment, the project passed along 

existing Odaiyur Lake from Km.38+400 for a length of 01 km. 

'Accordingly, Hon'ble Tribunal disposed the Application on 24.07.2023. 

7. I submit that construction of bridge is under CRZ IVB Zone i.e.,

intertidal Zone necessary for local arrangements like construction of 

Cofferdam is very much essential to avoid flowing of water into foundation 

area during hightide conditions, which is universal methodology being 

adopted during construction of bridges across water bodies throughout 

the globe. 

8. I submit that this Respondent has not breached the undertaking

given to this Hon'ble Court and also affirm that the Respondent is strictly 

abiding by the orders of this Hon'ble Court. 

9. I further submit that the cofferdam is proposed in two stages for

Half width of Odaiyur lake instead of entire width at single stage to ensure 

free flow of natural tidal water. The Earthen Material being used for 

construction of cofferdam will be removed within one month after 

completion of Major Bridge construction as specified by CRZ, MoEF & CC 
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ANNEXURE - A2
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Photos taken before filling in from the northern banks17
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